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Year ~ o. of idols 8t91 eD 

1984· 

1985 

(upto !1.10.198S) 

20 

9 

(d) Several measures ha vc beeD takeD 
to prevent tbefts in the contrally protected 
monuments as indicated in the statement 
given below. 

Statement 

t. Armed Guards have been posted In 
fifteen centrally protected monumentS and 
museums administered by the Archaeolo-
gical Survey of India, in addition to strens-
tbening of watch and ward arrangements· 
in other monuments/sites. 

2. Construction of twenty five sculp-
turesheds at important sites to bouse loose 
and uncared for scu)ptures, tbeir docu-
mentation and establishment of archaeo)o-. 
gical site museums. 

3. Promulgation of the Antiquities 
and Art TreasureS Act, 1972 to regulate 
tbe export trade in antiquities and art 
treasures, to provide for the prevention of 
smuggling and fraudulent dealing in anti· 
'quities, to provide for the compulsory 
acquisition of antiquities and art treAsurcs 
for preservation at pub} ic places. 

4. Creation in 1974 of· a Central 
In~ eatigatinl Unit (Antiques) in tbe Central 
Bureau of InvestiaatjoD located at Delhi 
to investigate cases concerning theft of 
antiquit ies. 

5. Maintenance of a computerised data 
bank of cases of tbeft and recoveries 01 
certain important cultural properties 
(sculptures, idols and paintinp) cOntainiDI 
information about crimes, criminals aDd 
cultural propert, in tbe e.B.I. 

6. Coordination between the Central 
Bureau of IDvestilation, tbo ArchacolOlical 
Survey of India, State PoUce, Customs and 
Cbeckpolts for prompt reportiol of crimes, 
criminals. theft. concernf.. cultural 
property loci IDlUlIIiDI of objeett. 

7" Assistance of Interpol is also souaht 
wbere necessary for jnveltiaation of luch 

. cases. 

RaHway o,er.brfcJge of Nslaar·J[atia In 
Allam 

. .254. SHRI C.P; THAKUR : Will 
the Minister of TRANSPORT be pleased 
to state: 

(a) whether tbere is a great need for 
conltruction of a railway over-bridae in 
Nahar-Katia in Assam· , 

(b) if so, wb ether Government propose 
to take up this work during the first year 
of the Seventh Plan; and 

(c) if not, the reasons tberefor ? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF RAILWAYS (SHRI· 
MADHAVRAO SCINDIA): (a) to (c) The 
Railways undertake construction of road 
over/under bridges in replacement of busy 
level ctossings, jointly witb the State 
Governments on cost sharing basis. Pro-
posals in this regard are required to be 
sponsored by the State Government with 
an undertaking to bear their share of the 
cost. No such proposal for the construc-
tion of railway over-bridge at Nahar Katis 
has yet been received from the State 
Government. 

Development of RaUl'S, Stattons in 
ADCIhra Pradesh 

.2S5. SHRI T. DALA GOUD: Will 
~he Minister of TRANSpORT be pleased 
to.atate: 

(a) the plans for improvjng and deve-
loping variout Railway StatIons in Andhra 
Pradesh in the Seventb PJan: 

(b) the names of atations ad the 
plaDlled finaDcial allocation for tho 
improvement iD the Seventb Plan; and 

(0) tbe additional racHitica heIDI 
pluDecl for Vllakbapatnam jll Andbrl 
Pra4ab , 


